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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 9th January, 2025
No. HHC/Admn. 16/(8)74-V-Part.—Hon'ble the Chief Justice in the exercise of the

powers vested in him under section 139(b) of the code of Civil Procedure, 1908, Section 333(1)(b)
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of the Bhartiya Nagrik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners
(Appointment & Control) Rules,2007 has been pleased to appoint Sh. Ajay Kumar (HIM/186/2022)
Advocate as Oath Commissioner at Nadaun, District, Hamirpur, H.P. for a period of two years with
immediate effect for administering oaths and affirmations on affidavits to the depondents under the
aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,

Sd/-
Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th April, 2025
No. HHC/Admn. E. 5(12)/2022-CAO.—In exercise of the powers vested in him under
Rule 9 of the Himachal Pradesh District Judiciary Staff (Recruitment, Promotion, Control,,
Conduct, Discipline and other Conditions of Service) Rules, 2022, Hon'ble the Chief Justice has
been pleased to promote/appoint Sh. Dev Dutt:, Reader Gr-1, O/o District & Sessions Judge,
Bilaspur, H.P., as Chief Administrative Officer (Selection Post) in the office of District and
Sessions Judge Bilaspur, H.P., in the Pay Matrix Level 17, with effect from 01-05-2025.
By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/Estt. 3(487)/98.—10 days earned leave on and w.e.f. 29-03-2025 to 07-04-2025
is hereby sanctioned, ex-post-facto, in favour of Smt. Poonam Mahajan, Registrar (Establishment)

of this Registry.

Certified that Smt. Poonam Mahajan has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Poonam Mahajan would have continued to officiate the same post of
Registrar (Establishment) but for her proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/GAZ/ 14-278/2004.—Sh. Basant Lal Verma, a member of H.P. Judicial Service
in the cadre of District Judges/Additional District Judges, presently posted as Additional District
and Sessions Judge-II, Mandi shall stand retired from service on attaining the age of
superannuation on and w.e.f. 30-04-2025 (afternoon).

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/GAZ/ 14-278/2004.—Sh. Basant Lal Verma, a member of H.P. Judicial Service
in the cadre of District Judges/Additional District Judges, presently posted as Additional District
and Sessions Judge-II, Mandi shall stand retired from service on attaining the age of
superannuation on and w.e.f. 30-04-2025 (afternoon).

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/GAZ/ 14-278/2004.—Sh. Basant Lal Verma, a member of H.P. Judicial Service
in the cadre of District Judges/Additional District Judges, presently posted as Additional District
and Sessions Judge-II, Mandi shall stand retired from service on attaining the age of
superannuation on and w.e.f. 30-04-2025 (afternoon).

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/GAZ/ 14-278/2004.—Sh. Basant Lal Verma, a member of H.P. Judicial Service
in the cadre of District Judges/Additional District Judges, presently posted as Additional District
and Sessions Judge-II, Mandi shall stand retired from service on attaining the age of
superannuation on and w.e.f. 30-04-2025 (afternoon).

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 23rd April, 2025
No. HHC/GAZ/ 14-278/2004.—Sh. Basant Lal Verma, a member of H.P. Judicial Service
in the cadre of District Judges/Additional District Judges, presently posted as Additional District
and Sessions Judge-II, Mandi shall stand retired from service on attaining the age of
superannuation on and w.e.f. 30-04-2025 (afternoon).

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 26th April, 2025
No. HHC/Estt. 3(763)/2010.—10 days earned leave on and w.e.f. 30-04-2025 to
09-05-2025 with permission to prefix Gazetted holiday falling on 29-04-2025 and suffix second
Saturday, Sunday and Gazetted holiday falling from 10th to 12th May, 2025 is hereby sanctioned in
favour of Shri Jai Prakash Verma, Secretary of this Registry.

Certified that Shri Jai Prakash Verma is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Jai Prakash Verma would have continued to officiate the same post of
Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 28th April, 2025
No. HHC/Estt. 3(1052)/2020.—04 days commuted leave on and with effect from
24-03-2025 to 27-03-2025, is hereby sanctioned, ex-post-facto, in favour of Smt. Sheela Sood,
Deputy Registrar of this Registry.

Certified that Smt. Sheela Sood has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Sheela Sood would have continued to officiate the same post of Deputy
Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 2nd May, 2025
No. HHC/Admn. E.5(13)2023-CAO.—Sh. Kashmir Singh, Chief Administrative Officer,
of the office of District and Sessions Judge, Bilaspur, H.P., stands retired from service on and with
effect from 30-04-2025 (A.N.) on attaining the age of superannuation as per the provision of Rule
74 of CCS (Pension) Rules, 1972.
By order,

Sd/-

Registrar General.
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)

In the matter of :

1. Smt. Anjana Kumari w/o Sh. Ashok Kumar, r/o Village Gincha, P.O. Bahali, Tehsil
Rampur Bsr., District Shimla (H. P.). " Applicants.
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Versus

General Public " Respondent.

Proclamation regarding Correction of name.
Whereas, the above named applicant has submitted an application for the correction of her

name from "ANJU DEVI" to "ANJANA KUMARI" in the records of the Aadhar Card and all other
relevant documents associated with the applicant.

Now, Therefore, objections are invited from the general public that if, anyone has any
objection regarding to change her name as "ANJANA KUMARI w/o ASHOK KUMAR" in place
of "ANJU DEVI", they should appear before the undersigned on or before 30-05-2025 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte without affording any
futher opportunity of being heard.

Issued today on 30th day of the April, 2025 under my hand and seal of the court.
Seal. Sd/-
(NISHANT TOMAR, H.A.S.),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

1. Smt. Anita Kumari w/o Sh. Yashwant Singh, r/o Village Kapti, P.O. Dhar Gaura,
Tehsil Rampur Bsr., District Shimla (H. P.). " Applicant.

Versus

General Public " Respondent.

Proclamation regarding Correction of name.

Whereas, the above mentioned applicant has submitted an application for the correction of
name of her daughter from "CHANDER KANTA" to "CHANDLER KANTA" in the records of the
Aadhar Card and all other relevant documents in respect of the applicant.

Now, Therefore objections are invited from the general public that if, anyone has any
objection regarding to change of name as "CHANDER KANTA d/o YASHWANT" in place of
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"CHANDLER KANTA", they should appear before the undersigned on or before 04-06-2025
either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
futher opportunity of being heard.

Issued today on 5th day of the May, 2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT TOMAR, H.A.S.),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)

In the matter of :

1. Smt. Sumdasi w/o Sh. Kewal Ram, r/o Village Paie, P.O. Bahali, Tehsil Rampur,
District Shimla (H. P.). " Applicant.

Versus

General Public " Respondent.

Proclamation regarding Correction of name.

Whereas, the above named applicant has submitted an application for the correction of her
name from "SUMI DEVI" to "SUMDASI" in the records of Aadhar Card and all other relevant
documents associated with the applicant.

Now, Therefore objection are invited from the general public that if, anyone has any
objection regarding to change her name as "SUMDASI w/o Sh. KEWAL RAM" in place of "SUMI
DEVI" w/o "Sh. KEWAL RAM", they should appear before the undersigned on or before 06-06-
2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
futher opportunity of being heard and name will be recorded accordingly.

Issued today on 7th day of the May, 2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT TOMAR, H.A.S.),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)

In the matter of :

1. Nabya Ashtoo d/o Sh. Kapoor Singh, r/o Village Kuhal, P.O. Deothi, Sub-Tehsil
Taklech, District Shimla (H. P.).

Through her Mother
Smt. Santosh Kumari w/o Sh. Kapoor Singh, r/o Village Kuhal, P.O. Deothi, Sub-Tehsil
Taklech, District Shimla (H. P.) " Applicants.
Versus
General Public " Respondent.

Proclamation regarding Correction of name.

Whereas, the above named applicant has submitted an application for the correction of her
daughter's name from "NAVYA ASHTOO" to "NABYA ASHTOO" in the records of the Aadhar
Card and all other relevant documents associated with the applicant.

Now, Therefore objections are invited from the general public that if, anyone has any
objection regarding to change her name as "NABYA ASHTOO" d/o "Sh. KAPOOR SINGH" in
place of "NAVYA ASHTOOQO" d/o "Sh. KAPOOR SINGH ", they should appear before the
undersigned on or before 06-06-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
futher opportunity of being heard and name will be recorded accordingly.

Issued today on 7th day of the May, 2025 under my hand and seal of the court.
Seal. Sd/-
(NISHANT TOMAR, H.A.S.),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H. P.)

In the matter of :

1.  Smt. Chudu Devi w/o Late Sh. Dikhdu Ram, r/o Village Maltha, P.O. Durah, Sub-
Tehsil Nithar, District Kullu (H. P.) " Applicant.

Versus
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General Public " Respondent.

Proclamation regarding Correction of name.

Whereas, the above named applicant has submitted an application supported by an affidavit
stating therein that "CHUDU DEVI" and "CHUDA MANI" are one and the same person. It has
been further stated that her correct name is "CHUDU DEVI" which is duly recorded in the records
of the Gram Panchayat and other official documents, but due to inadvertence, her name has been
recorded as "CHUDA MANI" in the Aadhar Card. Therefore, the applicant has prayed for the
correction of her name from "CHUDA MANI" to "CHUDU DEVI" in the Aadhar Card and all
other related documents associated with the applicant.

Now, Therefore objections are invited from the general public that if, anyone has any
objection regarding to the proposed change of name from "CHUDA MANI" w/o "Late
Sh. DIKHDU RAM" to "CHUDU DEVI" w/o "Late Sh. DIKHDU RAM", they should appear
before the undersigned on or before 06-06-2025 either personally or through their authorized
agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
futher opportunity of being heard and name will be recorded accordingly.

Issued today on 5th day of the May, 2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT TOMAR, H.A.S.),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub- Divisional Magistrate, Shimla (Rural), Exercising the Powers of
Marriage Officer, Shimla (Rural), District Shimla (H.P.)

1. Sh. Anil Kumar age 43 years s/o Sh. Ram Chand, r/o Village Daila, P.O. Ghaini,
Mashobra, Tehsil Sunni, District Shimla, Himachal Pradesh.

2. Ms. NGO THI THU HYUNH Age 37 years d/o Sh. NGO Van Tam, r/o 127/4, AP4 XA
BINH Thang, Hyuen BINH Dai, Tinh Ben Tre VIETNAM.

Versus

General Public

Subject.—Registration of Marriage under Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received by the
undersigned from Sh. Anil Kumar age 43 years s/o Sh. Ram Chand, r/o Village Daila, P.O. Ghaini,
Mashobra, Tehsil Sunni, District Shimla, Himachal Pradesh and Ms. NGO THI HUYANH, Age
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37 years d/o Sh. NGO Van Tam, r/o 127/4, AP4 XA BINH Thang, Dai Tinh Ben Tre VIETNAM
have filed an application alongwith affidavits in the court of the undersigned stating therein that
they have soleminized their marriage on 14-07-2023 at Village Saila, P.O. Ghaini, Tehsil Sunni,
District Shimla, Himachal Pradesh and are living together as husband and wife since then, but the
marriage has not been found entered in the record of Gram Panchayat concerned/Municipal
Corporation Shimla and marriage be registered under the Special Marriage Act, 1954.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 03-06-2025 after that no
objection shall be entertained and marriage will be registered accordingly.

Issued on this 2nd day of May, 2025 under my hand and seal.

Seal.
Sd/-
Special Marriage Officer-cum-
Sub-Divisional Magistrate,
Shimla (Rural).

In the Court of Executive Magistrate, Theog, Tehsil Theog, District Shimla (H.P.)

Miss Aradhya d/o Smt. Sarita, r/o Village Gadagal, P.O. Shilaroo, Tehsil Theog, District
Shimla, Himachal Pradesh.

Versus

General Public .. Respondent.

Whereas, a case regarding entry of birth of Miss Aradhya d/o Smt. Sarita, r/o Village
Gadagal, P.O. Shilaroo, Tehsil Theog, District Shimla, Himachal Pradesh has been received in this
office from Additional District Registrar (Birth & Death) with vide letter No. 1426, dated
06-03-2025 for further necessary orders under Section 13(3) of Birth & Death registration Act,
1969.

Whereas, Smt. Sarita has also submitted an application on dated 10-04-2025 in this office to
enter the date of birth of her daughter in the record of Registrar, Birth & Death, in Gram Panchayat
Kalzaar Matiana, Tehsil Theog, District Shimla (H.P.).

SL. Name of the person whose date of Relation Date of Birth
No. birth is to be entered
L. Aradhya self 10-01-2012

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding to enter the name & date of birth of above named in the record of Registrar Birth and
Death, in Gram Panchayat Kalzaar Matiana, Tehsil Theog may file their claims/objections in this
court within one month of publication of this notice in Govt. Gazette, failing which necessary
orders will be passed.



2208 IoTuF, fedmereT U, 26 93, 2025 /05 SUSS, 1947

Issued today on .................... under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate,
Theog, District Shimla (H.P.).

In the Court of Executive Magistrate Theog, Tehsil Theog, District Shimla (H. P.)

Smt. Sangeeta d/o Sh. Ram Saran, r/o Village Serti, P.O. Kelvi, Tehsil Theog, District
Shimla, Himachal Pradesh.

Versus.

General Public .. Respondent.

Whereas, a case regarding entry of birth of Smt. Sangeeta d/o Sh. Ram Saran, r/o Village
Serti, P.O. Kelvi, Tehsil Theog has been received in this office from Additional District Registrar
(Birth & Death) with vide letter No. 2320, dated 08-04-2025 for further necessary order under
Section 13(3) of Birth & Death registration Act, 1969.

Whereas Smt. Sangeeta has also submitted an application on dated 26-04-2025 in this office
to enter the date of birth of herself in the record of Registrar, Birth & Death, in Gram Panchayat
Kelvi, Tehsil Theog, District Shimla (H.P.).

SL. Name of the person whose date of Relation Date of Birth
No. birth is to be entered
L. Sangeeta self 01-07-1964

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding to enter the name & date of birth of above named in the record of Registrar Birth and
Death, in Gram Panchayat Kelvi, Tehsil Theog may file their claims/objections in this court within
one month of publication of this notice in Govt. Gazette failing which necessary orders will be
passed.

Issued today on 02-05-2025 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate,
Theog, District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1AS, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Nihal Singh s/o Sh. Sain Ram, r/o Village Jabbal, P.O. Gushali, Tehsil Chirgaon,
District Shimla, H. P. .. Applicant.
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Versus

General Public .. Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Nihal Singh s/o Sh. Sain Ram, r/o Village Jabbal, P.O. Gushali, Tehsil
Chirgaon, District Shimla, H.P. has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act 1969, to enter date of birth
of his son Dhruv Kulantu (15-11-2010) in the record of Birth Register, of Gram Panchayat Andhra.

Now, therefore objections are invited from the general public that if, anyone has any
objection regarding to entery the date of birth of Dhruv Kulantu (15-11-2010), they should appear
before the court of undersigned within 30 days from the publication of this notice, either personally
or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 26th April, 2025.

Seal. Sd/-
(VIJAY WARDHAN, 1.A.S.).

Sub-Divisional Magistrate,
Rohru, District Shimla, H. P.

In the Court of Executive Magistrate, Tehsil Kumarsain, District Shimla (H. P.)

Smt. Prem Lata d/o Sh. Mehar Chand, r/o Village and P.O. Bhareri, Tehsil Kumarsain,
District Shimla (H.P.)

Versus

General Public

Application under section 13 (3) of the Registration of Birth and Death Act, 1969 to enter
the Birth of Smt. Prem Lata d/o Sh. Mehar Chand, r/o Village and P.O. Bhareri, Tehsil
Kumarsain, District Shimla (H.P.) in the record of Registrar, Births & Deaths, Gram Panchayat
Bhareri.

Whereas, Smt. Prem Lata d/o Sh. Mehar Chand, r/o Village and P.O. Bhareri, Tehsil
Kumarsain, District Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13 (3) of the Registration of Birth and Death Act, 1969 to enter the birth
in record of the Registrar Births & Deaths-cum-Secretary, Gram Panchayat Bhareri, Tehsil
Kumarsain as under:—

Name of Person Date of Birth
Smt. Prem Lata d/o Sh. Mehar Chand 20-06-1967
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Hence, this proclamation is hereby issued to the general public thatif they have any
objection/claim with regard to entery of birth of Smt. Prem Lata d/o Sh. Mehar Chand in the
record of Registrar Births & Deaths-cum-Secretary, Gram Panchayat Bhareri, Tehsil Kumarsain,
District Shimla then they may file their written objections/claims in this court on or before one
month of publication of this proclamation in Government Gazette, failing which the necessary
orders will be passed for entry of birth.

Issued on 1st day of May, 2025 under my seal & signature.
Seal. Sd/-

Executive Magistrate,
Kumarsain, District Shimla (H.P.).

In the Court of Executive Magistrate, Tehsil Kumarsain, District Shimla (H. P.)

Sh. Diwan Chand s/o Sh. Mehar Chand, r/o Village Kalmu, P.O. Gallani, Tehsil
Kumarsain, District Shimla (H.P.).

Versus

General Public

Application under section 13 (3) of the Registration of Birth and Death Act, 1969 to enter
the Birth of Akshit s/o Sh. Diwan Chand, r/o Village Kalmu, P.O. Gallani, Tehsil Kumarsain,
District Shimla (H.P.) in the record of Registrar, Births & Deaths, Gram Panchayat Shalota.

Whereas, Diwan Chand s/o Sh. Mehar Chand, r/o Village Kalmu, P.O. Gallani, Tehsil
Kumarsain, District Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13 (3) of the Registration of Birth and Death Act, 1969 to enter the birth
of his son in the record of Registrar Births & Deaths-cum-Secretary, Gram Panchayat Shalota,
Tehsil Kumarsain as under:—

Name of Person Relation of person with Date of Birth
applicant
Mr. Akshit s/o Diwan Chand Father 01-09-2014

Hence, this proclamation is hereby issued to the general public that if they have any
objection/claim with regard to entery of birth of Mr. Akshit s/o Diwan Chand in the record of
Registrar Births & Deaths-cum-Secretary, Gram Panchayat Shalota, Tehsil Kumarsain, District
Shimla then they may file their written objections/claims in the court on or before one month of
publication of this proclamation in Government Gazette, failing which the necessary orders will be
passed for entry of birth.

Issued on 3rd day of May, 2025 under my seal & signature.

Seal. Sd/-
Executive Magistrate,
Kumarsain, District Shimla (H.P.).
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CORRECTION OF NAME

I, Naresh Kumari w/o Sh. Rakesh Mahajan, r/o V.P.O. Nainikhad, Tehsil Bhattiyat, District
Chamba (H.P.) solemnly declare that my name in Aadhar and PAN is Naresh Kumari whereas in
SBI account it is written as Naresh Mahajan. The both Naresh Kumari and Naresh Mahajan are my
own name and both are correct.

NARESH KUMARI

w/o Sh. Rakesh Mahajan,

V.P.O. Nainikhad,

Tehsil Bhattiyat, District Chamba (H.P.).

CORRECTION OF NAME

I, Kalawati w/o Sh. Het Ram, r/o Village Pajawati, P.O. Ghanahatti, Tehsil & District
Shimla (H.P.) declare that in my Aadhar Card bearing No. 3593 5221 6944 my name is wrongly
entered as Kalu Devi should be corrected as Kalawati. Please correct this.

KALAWATI

w/o Sh. Het Ram

r/o Village Pajawati, P.O. Ghanahatti,
Tehsil & District Shimla (H.P.).
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CHANGE OF NAME

I, Ved Ram s/o Sh. Khem Singh, r/o Village Kareri, P.O. Kholanal, Tehsil Balichowki,
District Mandi (H.P.)-175124 declare that I have changed my daughter's name from Gushan
Naredra Kumri to Narendra Kumari in all her documents. All concerned please may note.

VED RAM

s/o Sh. Khem Singh,

r/o Village Kareri, P.O. Kholanal,
Tehsil Balichowki, District Mandi (H.P.).

CHANGE OF NAME

I, Sandeep s/o Sh. Virender Singh, r/o Village Thana, P.O. Rohal, Tehsil Chirgaon, District
Shimla (H.P.) declare that name of my daughter Vartika is wrongly mentioned as Virtika in her
Aadhar Card. Therefore it should be changed to Vartika in her Aadhar Card.

SANDEEP

s/o Sh. Virender Singh,

r/o Village Thana, P.O. Rohal,

Tehsil Chirgaon, District Shimla (H.P.).

CHANGE OF NAME

I, Shama Rani Sharma w/o Sh. Rajinder Kumar Sharma, r/o Rajyan, Palace Road, Ward No.
9, Solan, Tehsil & District Solan (H.P.) have changed my name from Shama Rani Sharma to
Shama Sharma.

SHAMA RANI SHARMA

w/o Sh. Rajinder Kumar Sharma,

r/o Rajyan, Palace Road, Ward No. 9,
Solan, Tehsil & District Solan (H.P.).

CORRECTION OF NAME

I, Durgi Devi alias Chunki Devi w/o Late Sh. Dhanu Ram, r/o Village Bihar, P.O. Rajhana,
Tehsil & District Shimla (H.P.)-171009 declare that in some documents my name is entered as
Chunki Devi & in some other documents my name is entered as Durgi Devi. Both are one and the
same person. In future I may be known as Durgi Devi alias Chunki Devi. Concerned please may

note.

DURGI DEVI alias CHUNKI DEVI
w/o Late Sh. Dhanu Ram,

r/o Village Bihar, P.O. Rajhana,
Tehsil & District Shimla (H.P.).
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CHANGE OF NAME

I, Fulma Devi w/o Sh. Hari Singh, r/o Village Kharu, P.O. Dewat, Tehsil Chopal, District
Shimla (H.P.) declare that in my Aadhar Card my name is wrongly entered as Phuli Devi which
should be corrected as Fulma Devi. Please correct this.

FULMA DEVI

w/o Sh. Hari Singh,

r/o Village Kharu, P.O. Dewat,
Tehsil Chopal, District Shimla (H.P.).

CORRECTION OF NAME

I, Nadi Ram Oli s/o Sh. Mohan Lal Oli, r/o Deepak Guest House, Chalonthi, Bye Pass
Road, Tehsil & District Shimla (H.P.) declare that in my Aadhar Card No. 7196 0140 5157 declare
my name is written as Nidhi Ram Oli instead of Nadi Ram Oli. That my correct name is Nadi Ram
Oli. That my correct name as Nadi Ram Oli be entered in my Aadhar Card.

NADI RAM OLI

s/o Sh. Mohan Lal Oli,

r/o Deepak Guest House, Chalonthi,

Bye Pass Road, Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Moti Ram s/o Sh. Shobha Ram, r/o Village Majon, P.O. Khuhan, Tehsil Balichowki,
District Mandi (H.P.) declare that [ want to correct my daughtre's name as Yachika Thakur instead
of Yachana Thakur in her School Certificate, Himachali Bonafide Certificate and Aadhar Card
records. All concerned please may note.

MOTI RAM

s/o Sh. Shobha Ram,

r/o Village Majon, P.O. Khuhan,

Tehsil Balichowki, District Mandi (H.P.).

CHANGE OF NAME

I, Akshay Sherpa (New Name) s/o Sh. Vishnu, r/o Village Sidhpur, Tehsil Dharamshala,
Sidhpur (382), P.O. Sidhpur, District Kangra (H.P.)-176057 declare that I have changed my name
from Akshay (Old Name) to Akshay Sherpa (New Name). All concerned please may note.

AKSHAY SHERPA

s/0 Sh. Vishnu,

r/o Village Sidhpur, Tehsil Dharamshala,

Sidhpur (382), P.O. Sidhpur, District Kangra (H.P.).
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CHANGE OF NAME

I, Deepali Thapa w/o No. JC283998H Sanjay Bahadur, r/o 123/12, Upper Cantt. Nahan,
District Sirmaur (H.P.) declare that Deepali Thapa and Malti are the same person. Therefore I will
be considered as "Deepali Thapa" in all future references.

DEEPALI THAPA
w/o No. JC283998H Sanjay Bahadur,
r/o 123/12, Upper Cantt. Nahan, District Sirmaur (H.P.) .

CHANGE OF NAME

I, Chikan Devi w/o Jagdish Chand, Village Darang, P.O. & Tehsil Jawalamukhi, District
Kangra (H.P.) declare that in my Aadhar Card No. 5806 5474 1466 my name is Chinka Devi
is wrongly mentioned the correct name is Chikan Devi. Chikan Devi and Chinka Devi is same and
one person. All concerned note. Vide Certificate No. IN HP 48144882485414X, dated 24-05-2025.

CHIKAN DEVI

w/o Jagdish Chand,

Village Darang,

P.O. & Tehsil Jawalamukhi, District Kangra (H.P.).

GENERAL ADMINISTRATION DEPARTMENT
(Confidential & Cabinet)

NOTIFICATION
Shimla-171002, the 22nd May, 2025
No. GAD-C(F)10-1/2023.—The Governor, Himachal Pradesh is pleased to constitute a
Cabinet-sub-Committee for thorough examination of grant of 20% hike in the pay for bringing

parity in the pay scales of the employees of the Hon'ble High Court Registry with their counterparts
in the Hon'ble Punjab and Haryana High Court comprising of following :—

1. Sh. Harshwardhan Chauhan, Chairman
Hon’ble Industries Minister.

2. Sh. Rohit Thakur, Member
Hon’ble Education Minister.

3. Sh. Vikramaditya Singh, Member

Hon’ble PWD Minister.
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4. Sh. Rajesh Dharmani, Member
Hon’ble TCP Minister.

5. ACS (Home) Member Secretary

The matter will be resubmitted for consideration of the CMM.

By order,
Sd/-
Chief Secretary .
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